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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar-492002, District-Raipur (C.G.)
Email- hocecb@gmail.com

No.‘74 9 /HO/ Tech. /CECB/2023 Nava Raipur Atal Nagar, dated: 2%/0572023
To,
The Registrar,
National Green Tribunal, Principal Bench,
Faridkot House, Copernicus Marg,
+ New Delhi - 110 001

Sub.:- Submission of Action Taken Report w.r.t. News report published in the Indian Express,
Daily News Paper dated : 4th February, 2022, Kolkata, Late City Edition titled "Non
compliance of EC conditions by Kulda Coal Mine, Odisha & Tamnar Thermal Plant,
Chhattisgarh".

Ref.:- Order dated 12/01/2023 of Hon’ble National Green Tribunal, Principal Bench, New
Delhi in Original Application No. 236/2022.
B —

Please refer to the order dated 12/01/2023 of Hon’ble National Green Tribunal, Principal
Bench, New Delhi in Original Application No. 236/2022 in the matter of News report published
in the Indian Express, Daily News Paper dated: 4th February, 2022, Kolkata, Late City Edition
titled "Non compliance of EC conditions by Kulda Coal Mine, Odisha & Tamnar Thermal Plant,
Chhattisgarh".

Please find Action Taken Report in compliance of{the above order for your kind perusal

and necessary action.
@Ehhattisgarh Enviroriment Conservation Board

Nava Raipur Atal Nagar, District-Raipur (C.G.)

Endt.No. /HO/ SCI /CECB/2023 Nava Raipur Atal Nagar, dated: ~ / /2023
Copy to:

I- Additional Chief Secretary, Govt. of Chhattisgarh, CM secretariat, Mantralaya,
Mahanadi Bhawan, Nava Raipur Atal Nagar, District-Raipur and Chairman,
Chhattisgarh Environment Conservation Board, Paryawas Bhawan, Sector-19, Nava
Raipur Atal Nagar, District-Raipur for favor of information please.

2- Special Secretary, Govt. of Chhattisgarh, Department of Housing and Environment,
Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-Raipur for favor of
information please.

3- OSD, Office of the Chief Secretary, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal
Nagar, District-Raipur for information and necessary action please.

Encl:- As above.

Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District-Raipur (C.G.)
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Before the Hon’ble National Green Tribunal,
Principle Bench, New Delhi

In the Matter of OA No. 236/202

Action Taken Report

News report published in the Indian Express, Daily News Paper dated: 4th
February, 2022, Kolkata, Late City Edition titled "Non compliance of EC
conditions by Kulda Coal Mine, Odisha & Tamnar Thermal Plant,
Chhattisgarh".

=

® The main directions given by Hon'ble NGT Principal Bench, New Delhi in its
order dated 12/01/2023 on above subject matter are as below :-

1.

Looking to the entirety of facts and circumstances and the fact that on
account of transportation of coal, pollution due to bad condition of road is
continuing, we find it appropriate to direct that entire road in question shall
be constructed and completed within a period of 4 months. The cost of
such construction shall be shared by State of Chhattisgarh and Odisha
equally and they shall have liberty to recover the said cost from the
concerned proponents proportionately.

A joint committee report by State PCB has also been filed wherein we find
that the minutes of meeting of chaired by Chief Secretary, Odisha has been
repeated. Nothing further has been said and there is nothing to show that
any action was taken with regard to imposition of environmental
compensation 'Polluter Pays' principle as was observed earlier vide order
dated 15/07/2022.

We therefore further direct State PCB, Odisha and Chhattisgarh both to
take steps for determining and recovering environmental compensation for
past violations from the concerned project proponents and submit an action
taken before Tribunal by next date.

We also make it clear that if the directions in respect of construction of
road within the prescribed period remain uncomplied, Chief Secretaries of
both the States i.e. Odisha and Chhattisgarh shall appear before Tribunal
on next date. We also make it clear that construction of road shall ensure
plantation and provision for dust suppression on the side of the road as per
office Memorandum of MoEF&CC dated 28/08/2019 providing
"Guidelines for disposal / utilization of fly ash for reclamation of low lying
area and in stowing of abandoned mines/quarries, March 2019" and the
Notification of MoEF&CC dated 21/05/2020 relating to use of coal by
Thermal Power Plants laying down provisions relating to transportation of
coal.
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5. Further, in case the direction with respect to assessment and recovery of
environmental compensation remains in-complied with, Member
Secretaries of State PCBs of Odisha and Chhattisgarh both shall appear
before Tribunal on next date.

o The following are the main action points in view of the above directions given by

the Hon'ble NGT :-

(1) Construction of road within the prescribed time period.

(2) Determination and recovery of environmental compensation for past
violations from the concerned project proponents.

(3) Action plan for transportation of coal from collieries to project proponent's
site by conveyor belt and rail.

(4) Formation of committee for supervision of coal transportation in pollution free
manner.

(1) Construction of road within the prescribed time period.

Deskt

e In order to act upon the above action points, a meeting under the chairmanship of

Chief Secretary of Chhattisgarh State was held on 19/01/2023. The meeting was
attended by Additional Chief Secretary, Department of Housing and
Environment, Secretary PWD, Managing Director CSIDC, Collector (In-charge)
of Raigarh, Engineer in Chief PWD and Regional Officer, Chhattisgarh
Environment Conservation Board, Raigarh by video conferencing. Member
Secretary, Chhattisgarh Environment Conservation Board attended the meeting in
person. It was decided to recover the cost of construction of road from the
concerned proponents proportionately. A copy of minutes of the meeting is
enclosed as Annexure-1.

Public Works Department (PWD) informed that the length of part of road from

" Kulda Coal Mine, Odisha to Tamnar is about 19 KM in Chhattisgarh. Estimated

cost of construction of 14.40 KM length of road from Hukaradeepa-Dhourabhata
to Hamirpur is Rs. 41.8265 Crores. As per the information received from the
Collector, Raigarh vide letter dated 17/04/2022, construction of remaining 4.6
KM length of road from Hukaradeepa to Tamnar is in progress. Arrangement of
water sprinkling has been made to suppress the dust during construction. As per
the report, about 02 KM length of road from Hamirpur Chowk to Village-
Lamdand is in damaged condition. Remaining 12.4 KM length of road is in good
condition. Copy of the letter alongwith joint inspection report is enclosed as
Annexure-II.
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Public Works Department, Govt. of Chhattisgarh has sanctioned an amount
of Rs. 4088.93 Lacs i.e. Rs. 40.8893 Crores for construction of 14.40 KM of road
from Hukaradeepa to Dhourabhata to Hamirpur. A copy of the sanction letter is
enclosed as Annexure-III. A copy of the letter dated 17/04/2023 received from
Engineer in Chief, PWD regarding the latest status of Tamnar-Hukaradeepa-
Dhourabhata-Hamirpur is enclosed as Annexure-IV. Accordingly 14.40 KM
length of Hukaradeepa to Dhourabhata to Hamirpur is scheduled to be completed
by 12/04/2024. Remaining 4.6 KM length of Tamnar-Hukaradeepa road which is
part of 19 KM road is under progress and is scheduled to be completed by the end
of the month of August 2023. Latest status report received in this regard from the

_ Office of Executive Engineer, PWD, Raigarh Division and Color photographs of
" the road are enclosed as Annexure-V.

(2) Determination and recovery of environmental compensation for past violations
from the concerned project proponents.

In compliance of order of Hon'ble NGT, Chhattisgarh Environment Conservation
Board has imposed Environmental Compensation adopting the Methodology for
Assessing Environmental Compensation issued by Central Pollution Control
Board. The amount of Environmental Compensation comes out to be Rs. 21.90
crores. The estimated cost of construction of 14.40 KM road is Rs. 41.8265
crores. The total amount i.e. Rs. 21.90 + Rs. 41.8265 = 63.7265 crores has been
devided in proportion of the quantity of coal transported by road from Kulda to
Raigarh. Accordingly, Direction ws 31'A" Air (Prevention and Control of
Pollution) Act, 1981 for imposition of Environmental Compensation for damage
caused by transportation of coal from Kulda Mine to Tamnar were issued to 09

* power plants/industries on 20/01/2023. The details of imposed Environmental

Compensation is as below:-

S.No. Industry Name and Address Amount
(in Crore Rs.)

1. M/s Jindal Power Limited, Village-Tamnar, Tehsil-Tamnar, 34.3999
District — Raigarh

2. | M/s D.B. Power Limited, Village-Badadarha, Post-Kanwali, 5.3019
Tehsil — Dhabhra, District — Sakti

3. | M/s Ind Synergy Limited, Village-Mahuapali, Siyarpali, Tehsil- 1.8356
Raigarh, District —Raigarh :

4. | M/s Jindal Steel and Power Limited, (Dongamahua Captive 9.1379
Power Plant), Village-Dongamahua, Tehsil-Tamnar, District-
Raigarh

5. | M/s JSW Ispat Special Products Limited, Village-Naharpali, 1.4979
Tehsil-Kharsiya, District — Raigarh

6. | M/s RK.M. Powergen Private Limited, Village-Uchhapinda, 3.1287
Tehsil-Dhabhra, District — Sakti

7. | M/s Raigarh Energy Generation Limited, Village-Bade Bhandar, 6.1689
Tehsil-Pusor, District — Raigarh
8. | M/s S.K.S. Power Generation (Chhattisgarh) Limited, Village- 1.6441

Binjhkot and Darramuda, Tehsil-Kharsiya, District — Raigarh

/
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9 M/s Bharat Aluminium Company Limited, Balco Nagar, 0.6116
’ Korba, District — Korba

® The above power plants/industries were asked to deposit Environmental
Compensation within 15 days from the date of issue of above direction. Copies of
the direction are enclosed as Annexure-VI.

® Out of above 09 power plants/industries (1) M/s Jindal Power Limited, Village -

- Tamnar, Tehsil-Tamnar, District-Raigarh and (2) M/s Jindal Steel and Power
Limited, (Dongamahua Captive Power Plant), Village - Dongamahua, Tehsil-
Tamnar, District-Raigarh appealed in Hon'ble Supreme Court. Hon'ble Supreme
Court has given liberty to the above industry to approach the National Green
Tribunal (NGT) by way of review application within a period of 15 days in its
order dated 17/02/2023. The Hon’ble NGT, Principle Bench, New Delhi has
listed the matter on 15/05/2023 for further hearing. Copy of order of Hon’ble
Supreme Court is enclosed as Annexure-VII.
Other 02 plants (1) M/s R.K.M. Powergen Private Limited, Village- Uchhapinda,
Tehsil-Dhabhra, District-Sakti and (2) M/s Raigarh Energy Ceneration Limited,
Village-Bade Bhandar, Tehsil-Pusor, District-Raigarh appealed in Hon'ble High
Court of Chhattisgarh. Hon'ble High Court of Chhattisgarh stayed the effect and
operation of order dated 20/01/2023 of Chhattisgarh Environment Conservation

* Board. Copy of order of Hon’ble High Court is enclosed as Annexure-VIII.
Other 05 power plants/industries (1) M/s D.B. Power Limited, Village-
Badadarha, Post -Kanwali, Tehsil-Dhabhra, District-Sakti. (2) M/s Ind Syenrgy
Limited, Village- Mahuapali, Siyarpali, Tehsil-Raigarh, District- Raigarh. (3) M/s
JSW Ispat Special Product Limited, Village- Naharpali, Tehsil-Kharsiya, District-
Raigarh. (4). M/s S.K.S. Power Generation (Chhattisgarh) Limited, Village-
Binjhkot and Darramuda, Tehsil-Kharsiya, District-Raigarh and (5). M/s Bhart
Aluminium Company Limited, Balco Nagar. Korba, District-Korba did not
respond to the direction issued by Chhattisgarh Environment Conservation Board
on 20/01/2023. Therefore all the above 05 power plants/industries were issued
closure direction on 22/02/2023 ws 31'A' of Air (Prevention and Control of
Pollution) Act, 1981. Copy of direction is enclosed as Annexure-IX.

Out of above 09 power plants/industries, one power plant namely M/s S.K.S.
" Power Generation (Chhattisgarh) Limited, Village-Binjhkot and Darramuda,
Tehsil-Kharsiya, District — Raigarh has deposited an amount of Rs. 1.6441 Crores
on 23/02/2023 in separate EC account of Chhattisgarh Environment Conservation
Board. Received copy of EC is enclosed as Annexure-X.
Out of above 09 power plants/industries, 08 power plants/industries have
appealed in the Hon’ble High Court of Chhattisgarh for the grant of stay against
the direction of Chhattisgarh Environment Conservation Board. The Hon’ble
High Court has stayed the effect and operation of direction dated 20/01/2023 /
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22/02/2023 of Chhattisgarh Environment Conservation Board till further order.
The matter is under consideration before the Hon’ble High Court. Copy of order
of Hon’ble High Court is enclosed as Annexure-XI.

(3) Action plan for transportation of coal from collieries to project proponent's site
by conveyor belt and rail.
e Action plan for transportation of coal from collieries to project proponent's site by
conveyor belt and rail is enclosed as Annexure-XII.

(4) Formation of committee for supervision of coal transportation in pollution free
manner.

* District Collector Raigarh has constituted a committee to keep watch on the
condition of road. The committee comprises of (1) Sub Division Magistrate
(SDM), (2) District Transport Officer (RTO) (3) Regional Officer, Chhattisgarh
Environment Conservation Board, Raigarh (4) Executive Engineer, PWD and (5)
Mining Officer. Copy of order is enclosed as Annexure-XII1.

* Committee inspected the road on 12/04/2023. As per the inspection report
(I) Construction of 3.3 KM bitumen road and 1.3 KM cement concrete road
between Tamnar and Hukaradeepa was found in progress. (2) 12 KM road

* between Hukaradeepa to Hamirpur was found in good condition, (3) About 02
KM length of road from Hamirpur Chowk to Village-Lamdand was found in
damaged condition. (4) There was no deposition of dust in school, health center
situated beside road.

It is quite evident that Government of Chhattisgarh has taken all necessary steps
for the compliance of direction given by Hon’ble NGT in its order dated 12/01/2023.
Sincere efforts have been taken for the construction of road from Hamirpur to
Dhourabhata to Hukaradeepa to Tamnar.

In view of the above, personal appearance of the Chief Secretary, Govt. of
Chhattisgarh before Hon’ble NGT may be exempted in the next date of hearing i.e. on
15/05/2023.

As the matter regarding direction issued by Chhattisgarh Environment
Conservation Board on 20/01/2023 for imposition of Environmental Compensation is
subjudice in the Hon’ble High Court, personal appear of the Member Secretary,
Chhattisgarh Environment Conservation Board before Hon’ble NGT may be exempted
in the next date of hearing i.e. on 15/05/2023.

ecretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District-Raipur (C.G.)
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CHHATTISGARH ENVIRONNMENT CONSERVATION BOARD
S Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocech@gmail.com

No. ~7 4 &1 /H.O./CECB/2023 Nava Raipur Atal Nagar, dated:2< / | /2023
To,

The Unit Head,

M/s R.K.M. Powergen Private Limited,

Village-Uchhapinda,

Tehsil-Dhabhra,

District — Sakti (C.G.)

Sub. : - Direction u/s 31'A" of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. ;- Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February, 2022,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".
—eme=2200:10memm
Whereas you are operating a Coal Based Power Plant at Village-Ucchapinda,
Tehsil-Dhabhra, District-Sakti.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transported 550069.43 Tonnes of Coal in the year 2020-21 and

205461.88 Tonnes in the year 2021-22, Total — 755531.31 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

. ' Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

- Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles. )

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,

Jhinkabahal and Ribra are situated nearby the road. Some schools, hospital i
also located nearby the road. ® PR B R
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Whereas the Hon' ble National Green Tribunal, Principal Bench, New Delhi has
directed Chhattisgarh Environment Conservation Board for determining and recovering
environmental compensation for past violations from the concerned project proponents in the
aforesaid order. A copy of aforesaid order is enclosed at Annexure-I.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past violations on "Polluter Pays' Principle
in the earlier order dated 15/07/2022.

Whereas there is a urgent need of construction of wider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of*14.40 KM.

Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,
Public Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-II.

Whereas Hon'ble NGT has given liberty to recover cost of construction from the
concerned proponents proportionately.

3 Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula "EC =
PIxXNxRxSxLF, Where, EC is Environmental Compensation in Rupees, PI=Pollution Index of
industrial Sector, N=Number of days of violation took place, R = A factor in Rupees (Rs.) for
EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms of pollution Index, duration of violation
in terms of number of days, scale of operation in terms of micro & small/medium/large industry
and location in terms of proximity to the large habitations.

Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry. ‘

Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs. 41.8265 Crores + Rs. 21.9 Crores = Rs.63.7265 Crores.

Whereas the total compensation amount of Rs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-III.

Whereas your industry is liable to pay Environmental Compensation of Rs.
1.075 Crores and share of Construction Cost of New Road of Rs. 2.0537 Crores, amounting to
total Rs. 3.1287 Crores.

Section 31'A" Air (Prevention and Control of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue

any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

Whereas transportation of coal should be done in environmentally sound manner.

Now therefore in exercise of power conferred upon u/s 31'A" Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-
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The industry shall deposit Environmental Compensation amount of Rs. 3.1287 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment
Conservation Board”, within 15 days from the date of issue of this direction.

In case you fail to comply with the direction, you are liable for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act, 1981 and other provisions of the
Act. \'-. )

\\J
Melhber Secretary

Chbhattisgarh Envu‘onment Conservation Board
@>-Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No.7§¢ ¢ 2/TS/CECB/2023 Nava Raipur Atal Nagar, dated: 2</ | /2023
Copy to :-
» 1. The Additional Chief Secretary, Govt. of Chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.
2. Secretary, Govt. of Chhattisgarh, Public Works Departmenl Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please. _
3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava
Raipur Atal Nagar, District-Raipur for information and necessary action please.
4. Collector, District-Raigarh / Sakti for information and necessary action please.
5. Regional Officer, Regional Office, Chhattisgarh Enyironment Conservation Board,
N Raigarh / Bilaspur for information and necessary act on\please.
6. Occupier M/s RK.M. Powergen Private Limited, ‘\Zillage—Ucchapinda, Tehsil-
Dhabhra, District-Sakti (C.G.). | |

Me \e"r Seeretary
Chhattisgarh Environment Conservation Board
(y>Nava Raipur Atal Nagar, District-Raipur (C.G)
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocech@gmail.com

No. 74 6%/H.0./CECB/2023 Nava Raipur Atal Nagar, dated: 2.0/0)/2023
To, -

The Unit Head,

M/s S.K.S. Power Generation (Chhattisgarh) Limited,

Village-Binjhkot and Darramuda,

Tehsil-Kharsiya,

District — Raigarh (C.G.)

Sub. : - Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February, 2022,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".
eeme 1001
Whereas you are operating a Coal Based Power Plant at Village-Binjhkot and
Darramuda, Tehsil-Kharsiya, District- Raigarh.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transported 257194.58 Tonnes of Coal in the year 2020-21 and

139545.87 Tonnes in the year 2021-22, Total — 396740.45 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and Ribra are situated nearby the road. Some schools, hospital and aganbadi are
also located nearby the road.
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The industry shall deposit Environmental Compensation amount of Rs. 1.6441 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment
Conservation Board”, within 15 days from the date of issue of this direction.

In case you fail to comply with the direction, you are liable for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act, 1981 and other provisions of the
Act. \ 4

..‘.
[ N
Member Secretary
Chhattisgarh Environment Conservation Board
52>-Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No. 7['/(,[{ /TS/CECB/2023 Nava Raipur Atal Nagar, datedflﬁpé)_fzﬂﬁ
Copy to :-
o 1. The Additional Chief Secretary, Govt. of Chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
. Raipur for information please.
2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.
3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava
Raipur Atal Nagar, District-Raipur for information and necessary action please.
4. Collector, District-Raigarh for information and necessary action please.
5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh for information and necessary action please.
6. Occupier M/s S.K.S. Power Generation (Chhattisgarh) Timited, Village-Binjhkot and
Darramuda, Tehsil-Kharsiya, District-Raigarh (C.G.;E’D oo

\
\
|

7/‘\,{_
Mefnﬁef&élfe;ary

Chhattisgarh Environment Conservation Board
g‘;,Nava Raipur Atal Nagar, District-Raipur (C.G)
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocech@agmail.com

No.7Z{/ < G /H.0/CECB/2023 Nava Raipur Atal Nagar, dated: 2-0 / {/2023
To,

The Unit Head,

M/s Raigarh Energy Generation Limited,

Village-Bade Bhandar,

Tehsil-Pusor,

District — Raigarh (C.G.)

Sub. : - Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February, 2022,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".
w2100
Whereas you are operating a Coal Based Power Plant at Village-Bade Bhandar,
Tehsil-Pusor, District- Raigarh.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transported 479520.07 Tonnes of Coal in the year 2020-21 and
1009382.46 Tonnes in the year 2021-22, Total — 1488902.53 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and Ribra are situated nearby the road. Some schools, hospital and aganbadi are
also Igcated nearby the road.
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Whereas the Hon' ble National Green Tribunal, Principal Bench, New Delhi has
directed Chhattisgarh Environment Conservation Board for determining and recovering
environmental compensation for past violations from the concerned project proponents in the
aforesaid order. A copy of aforesaid order is enclosed at Annexure-I.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past violations on 'Polluter Pays' Principle
in the earlier order dated 15/07/2022.

Whereas there is a urgent need of construction of wider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of 14.40 KM.

Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,
Publie Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-II.

Whereas Hon'ble NGT has given liberty to recover cost of construction from the
concerned proponents proportionately.

Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula "EC =
PIXNxRxSxLF, Where, EC is Environmental Compensation in Rupees, PI=Pollution Index of
industrial Sector, N=Number of days of violation took place, R = A factor in Rupees (Rs.) for
EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms of pollution Index, duration of violation
in terms of number of days, scale of operation in terms of micro & small/medium/large industry
and location in terms of proximity to the large habitations.

Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.

- Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs. 41.8265 Crores + Rs. 21.9 Crores = Rs.63.7265 Crores.

Whereas the total compensation amount of Rs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-III. -

Whereas your industry is liable to pay Environmental Compensation of Rs.
2.120 Crores and share of Construction Cost of New Road of Rs. 4.0489 Crores, amounting to
total Rs. 6.1689 Crores.

Section 31'A" Air (Prevention and Control of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue
any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

Whereas transportation of coal should be done in environmentally sound manner.

Now therefore in exercise of power conferred upon u/s 31'A’ Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-
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The industry shall deposit Environmental Compensation amount of Rs. 6.1689 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment
Conservation Board”, within 15 days from the date of issue of this direction.

In case you fail to comply with the direction, you are liable for action inter alia under

section 37 of the Air (Prevention and Control of Pollution) Act, ;98] and other provisions of the
Act. © ,

Me{n’b_ér,SeEi'aa ry
Chhattisgarh Environment Conservation Board
¢y>-Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No.J4 ¢ 0 /TS/CECB/2023 Nava Raipur Atal Nagar, dated: ~¢/ / /2023
Copy to :-

L. The Additional Chief Secretary, Govt. of Chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.

2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi

Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava

Raipur Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District-Raigarh for information and necessary action please.

5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh for information and necessary action please.

6. Occupier M/s Raigarh Energy Generation Limited Vlil‘lage-Bade Bhandar, Tehsil-

Pusor, District-Raigarh (C.G.). / /J

'E?ﬂﬁecretary

Chhattisgarh Environment Conservation Board
¢g2.Nava Raipur Atal Nagar, District-Raipur (C.G)

[ C_
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocech@gmail.com

No. 74 ¢ 7 /H.O0./CECB/2023 Nava Raipur Atal Nagar, dated: 2< /| /2023
To,

The Unit Head,

M/s Jindal Steel and Power Limited,

(Dongamahua Captive Power Plant)

Village- Dongamahua,

Tehsil-Tamnar,

District — Raigarh (C.G.

Sub. : - Direction w/s 31'A" of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February, 2022,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".
w2002
Whereas you are operating a Coal Based Thermal Power Plant at Village-
Dongamahua, Tehsil-Tamnar, District-Raigarh.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transported 11 17077.87 Tonnes of Coal in the year 2020-21
and 1088104.06 Tonnes in the year 2021-22, Total — 2205181.93 Tonnes by Road from Kulda
to Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.
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Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and Ribra are situated nearby the road. Some schools, hospital and aganbadi are
also located nearby the road.

Whereas the Hon' ble National Green Tribunal, Principal Bench, New Delhi has
directed Chhattisgarh Environment Conservation Board for determining and recovering
environmental compensation for past violations from the concerned project proponents in the
aforesaid order. A copy of aforesaid order is enclosed at Annexure-1.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past violations on 'Polluter Pays' Principle
in the earlier order dated 15/07/2022.

Whereas there is a urgent need of construction of wider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of 14.40 KM.

Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,
Public Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-II.

Whereas Hon'ble NGT has given liberty to recover cost of construction from the
concerned proponents proportionately.

Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula "EC =
PIxNxRxSxLF, Where, EC is Environmental Compensation in Rupees, PI=Pollution Index of
industrial Sector, N=Number of days of violation took place, R = A factor in Rupees (Rs.) for
EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms of pollution Index, duration of violation
in terms of number of days, scale of operation in terms of micro & smail/medium/large industry
and location in terms of proximity to the large habitations.

Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.

Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs. 41.8265 Crores + Rs. 21.9 Crores = Rs.63.7265 Crores.

Whereas the total compensation amount of Rs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-IIIL.

Whereas your industry is liable to pay Environmental Compensation of Rs.
3.140 Crores and share of Construction Cost of New Road of Rs. 5.9979 Crores, amounting to
total Rs. 9.1379 Crores.

Section 31'A" Air (Prevention and Control of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue

any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions
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Whereas transportation of coal should be done in environmentally sound manner.

Now therefore in exercise of power conferred upon w/s 31'A" Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-

The industry shall deposit Environmental Compensation amount of Rs. 9.1379 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment
Conservation Board”, within 15 days from the date of issue of this direction.

In case you fail to comply with the direction, you apé( liéble for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act, 1981 and other provisions of the
Act. :. |

e—

Member Secretary
Chhattisgarh Environment Conservation Board
§2-Nava Raipur AtalNagar, District-Raipur (C.G)

Endt.?_\!o. 74 5% /TS/ICECB/2023 Nava Raipur Atal Nagar, dated: 2.0 [ { /2023
Copy to :-
” 1. The Additional Chief Secretary, Govi. of Chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.
2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.
3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava
Raipur Atal Nagar, District-Raipur for information and necessary action please.
4. Collector, District-Raigarh for information and necessary action please.
5. Regional Officer, Regional Office, Chhattisgarh Em{dﬁmem Conservation Board,
Raigarh for information and necessary action please. g "
6. Occupier M/s Jindal Steel and Power Limited, (Don grfhahjila Captive Power Plant),
Village-Dongamahua, Tehsil-Tamnar, District-Raigarh (C.G.).
Ne—
MembergécremW
Chhattisgarh Environment Conservation Board
gz Nava Raipur Atal Nagar, District-Raipur (C.G)

Z/Q
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocech@gmail.com

No.?.{('_é'é' /H.0./CECB/2023 Nava Raipur Atal Nagar, dated: 2.¢/ | (2023
To,

The Unit Head,

M/s JSW Ispat Special Products Limited,

Village-Naharpali,

Tehsil-Kharsiya,

Distriet — Raigarh (C.G.)

Sub. : - Direction w/s 31'A" of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February, 2022,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".
T LU
Whereas you are operating a Sponge Iron Plant at Village-Naharpali, Tehsil-
Kharsiya, District-Raigarh.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transported 17020.77 Tonnes of Coal in the year 2020-21 and
344162.04 Tonnes in the year 2021-22, Total — 361182.81 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and Ribra are situated nearby the road. Some schools, hospital and aganbadi are
also located nearby the road.
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Whereas the Hon' ble National Green Tribunal, Principal Bench, New Delhi has
directed Chhattisgarh Environment Conservation Board for determining and recovering
environmental compensation for past violations from the concerned project proponents in the
. aforesaid order. A copy of aforesaid order is enclosed at Annexure-1.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past violations on 'Polluter Pays' Principle
in the earlier order dated 15/07/2022.

Whereas there is a urgent need of construction of wider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of 14.40 KM.

Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,
Public Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-II.

Whereas Hon'ble NGT has given liberty to recover cost of construction from the
concerned proponents proportionately.

Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula "EC =
PIXNxRxSxLF, Where, EC is Environmental Compensation in Rupees, PI=Pollution Index of
industrial Sector, N=Number of days of violation took place, R = A factor in Rupees (Rs.) for
EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms of pollution Index, duration of violation
in terms of number of days, scale of operation in terms of micro & small/medium/large industry
and location in terms of proximity to the large habitations.

Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.

Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs. 41.8265 Crores + Rs. 21.9 Crores = Rs.63.7265 Crores.

Whereas the total compensation amount of Rs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-III.

Whereas your industry is liable to pay Environmental Compensation of Rs.
0.515 Crores and share of Construction Cost of New Road of Rs. 0.9829 Crores, amounting to
total Rs. 1.4979 Crores.

Section 31'A" Air (Prevention and Control of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue
any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

Whereas transportation of coal should be done in environmentally sound manner.

Now therefore in exercise of power conferred upon u/s 31'A" Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-
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The industry shall deposit Environmental Compensation amount of Rs. 1.4979 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment
Conservation Board”, within 15 days from the date of issue of this direction.

In case you fail to comply with the direction, you are liable for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act, 1981 and other provisions of the
Act. \

Member Secretary
Chhattisgarh Envitonment Conservation Board
%2Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No.”7{ ¢ /TS/CECB/2023 Nava Raipur Atal Nagar, dated:<C/_ //2023
Copy-to :-
v 1. The Additional Chief Secretary, Govt. of Chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.
2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.
3.. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava
Raipur Atal Nagar, District-Raipur for information and necessary action please.
4. Collector, District-Raigarh for information and necessary action please.
5. Regional Officer, Regional Office, Chhattisgarh Enyironment Conservation Board,
Raigarh for information and necessary action please. | \
6. Occupier M/s JSW Ispat Special Products lelted Vlllagc-Naharpail Tehsil-
Kharsiya, District-Raigarh (C.G.). \ /

\."

Me\ﬁl/l:berS?(;;tary
Chhattisgarh Environment Conservation Board
GzNava Raipur Atal Nagar, District-Raipur (C.G)

°)
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocech@gmail.com

No. 74 §3 /H.O./CECB/2023 Nava Raipur Atal Nagar, dated: </ j /2023
To,

The Unit Head,

M/s Ind Synergy Limited,

Village-Mahuapali, Siyarpali,

Tehsil-Raigarh,

District — Raigarh (C.G.)

Sub. : - Direction u/s 31'A" of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February, 2022,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".
_ weemet 1002 - --
Whereas you are operating a Sponge Iron Plant at Village-Mahuapali, Siyarpali,,
Tehsil-Raigarh, District- Raigarh.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transported 237450.00 Tonnes of Coal in the year 2020-21 and

205257.12 Tonnes in the year 2021-22, Total — 442707.12 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.
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Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and Ribra are situated nearby the road, Some schools, hospital and aganbadi are
also located nearby the road.

Whereas the Hon' ble National Green Tribunal, Principal Bench, New Delhi has
directed Chhattisgarh Environment Conservation Board for determining and recovering
environmental compensation for past violations from the concerned project proponents in the
aforesaid order. A copy of aforesaid order is enclosed at Annexure-]I.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past violations on 'Polluter Pays' Principle
in the earlier order dated 15/07/2022.

Whereas there is a urgent need of construction of wider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of 14.40 KM.

Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,
Public Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-II.

Whereas Hon'ble NGT has given liberty to recover cost of construction from the
concerned proponents proportionately.

Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula "EC =
PIXNxRxSxLF, Where, EC is Environmental Compensation in Rupees, PI=Pollution Index of
industrial Sector, N=Number of days of violation took place, R = A factor in Rupees (Rs.) for
EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms of pollution Index, duration of violation
in terms of number of days, scale of operation in terms of micro & small/medium/large industry
and location in terms of proximity to the large habitations.

- Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.

Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs. 41.8265 Crores + Rs. 21.9 Crores = Rs.63.7265 Crores.

Whereas the total compensation amount of Rs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-IIL

Whereas your industry is liable to pay Environmental Compensation of Rs,
0.631 Crores and share of Construction Cost of New Road of Rs. 1.2046 Crores, amounting to
total Rs. 1.8356 Crores.

Section 31'A" Air (Prevention and Control of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue
any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions
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Whereas transportation of coal should be done in environmentally sound manner.

Now therefore in exercise of power conferred upon u/s 31'A" Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-

The industry shall deposit Environmental Compensation amount of Rs. 1.8356 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment
Conservation Board”, within 15 days from the date of issue of this direction.

[n case you fail to comply with the direction, you are Aiable for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act, 11981 and other provisions of the
Act. _ |

\‘l\ /I 7
Mer%e‘rﬁfwary
Chhattisgarh Environment Conservation Board
(y*>Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No. <7y ¢4 /TS/CECB/2023 Nava Raipur Atal Nagar, dated: 2¢/ | 72023
Copy to :-
- 1. The Additional Chief Secretary, Govt. of Chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.
. 2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.
Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava
Raipur Atal Nagar, District-Raipur for information and necessary action please.
4. Collector, District-Raigarh for information and necessary action please.
5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh for information and necessary action please. .
6. Occupier M/s Ind Synergy Limited, Village- Mahufipah Siyarpali, Tehsil-Raigarh,
District-Raigarh (C.G.). .

(8]

MembepSecretary
Chhattisgarh Environment Conservation Board
y2-Nava Raipur Atal Nagar, District-Raipur (C.G)

o[
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-18
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocecb@gmail.com

No. 74| /H.0./CECB/2023 Nava Raipur Atal Nagar, dated: 2 /) /2023
To, ;

The CEO,

M/s Bharat Aluminium Company Limited,

Balco Nagar, Korba,

District - Korba (C.G.)

Sub. : - Direction u/s 31'A" of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February, 2022,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".
--==1:00::----
Whereas you are operating a Aluminium Smelter and Coal Based Thermal Power
Plant at Balco Nagar, Korba, District-Korba.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transported 18102.35 Tonnes of Coal in the year 2020-21 and
128943.00 Tonnes in the year 2021-22, Total — 147045.35 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries
in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles. '

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,
Jhinkabahal and Ribra are situated nearby the road. Some schools, hospital and aganbadi are
also located nearby the road.
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Whereas the Hon' ble National Green Tribunal, Principal Bench, New Delhi has
directed Chhattisgarh Environment Conservation Board for determining and recovering
environmental compensation for past violations from the concerned project proponents in the
aforesaid order. A copy of aforesaid order is enclosed at Annexure-1.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past violations on 'Polluter Pays' Principle
in the earlier order dated 15/07/2022.

Whereas there is a urgent need of construction of wider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of 14.40 KM.

Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,
Public Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-II.

Whereas Hon'ble NGT has given liberty to recover cost of construction from the
concerned proponents proportionately.

Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula "EC =
PIxXNxRxSxLF, Where, EC is Environmental Compensation in Rupees, PI=Pollution Index of
industrial Sector, N=Number of days of violation took place, R = A factor in Rupees (Rs.) for
EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms of pollution Index, duration of violation
in terms of number of days, scale of operation in terms of micro & small/medium/large industry
and location in terms of proximity to the large habitations.

y Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.
Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs. 41.8265 Crores + Rs. 21.9 Crores = Rs.63.7265 Crores.

Whereas the total compensation amount of Rs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-III.

Whereas your industry is liable to pay Environmental Compensation of Rs.
0.210 Crores and share of Construction Cost of New Road of Rs. 0.4016 Crores, amounting to
total Rs. 0.6116 Crores.

Section 31'A" Air (Prevention and Control of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue

any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

Whereas transportation of coal should be done in environmentally sound manner.

Now therefore in exercise of power conferred upon u/s 31'A’ Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-
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The industry shall deposit Environmental Compensation amount of Rs. 0.6116 Crores
through D.D.in favor of “Member Secretary (EQ), Chhattisgarh Environment
Conservation Board”, within 15 days from the date of issue of this direction.

In case you fail to comply with the direction, you are liable for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act, 1981 and other provisions of the
Act. \ /

X
Member Secretary
Chhattisgarh Environment Conservation Board
(> Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No.774,Z°2/TS/CECB/2023 Nava Raipur Atal Nagar, dated: <0/ / /2023
Copy to :-

I. The Additional Chief Secretary, Govt. of Chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.

2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi

’ Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava
Raipur Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District- Raigarh / Korba for information and necessary action please.

5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh / Korba for information and necessary action please.

6. Occupier M/s Bharat Aluminium Company Limited, Bﬁco Nagar, Korba, District -
Korba (C.G.). \/ )

Bl

Member Secretary

Chhattisgarh Environment Conservation Board
(r'zNava Raipur Atal Nagar, District-Raipur (C.G)

Zx/(/_
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocech@gmail.com

No. 744 ¢ /H.O./CECB/2023 Nava Raipur Atal Nagar, dated: ;E/_l_XZO.?S
To,

The Unit Head,

M/s D.B. Power Limited,

Village-Badadarha, Post-Kanwali,

Tehsil — Dhabhra,

District — Sakti (C.G.)

Sub. : - Direction u/s 31'A" of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February, 2022,
Kolkata, Late City Edition titled "Non compliance of LC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".
----- 2005
Whereas you are operating a Coal Based Thermal Power Plant at Village-
Badadarha, Post-Kanwali, Tehsil-Dhabhra, District-Sakti.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transported 686944.71 Tonnes of Coal in the year 2020-21 and
592540.08 Tonnes in the year 2021-22, Total — 1279484.79 Tonnes by Road from Kulda to
Tamnar, _

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries

in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health,

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,

Jhinkabahal and Ribra are situated nearby the road. Some schools, hospital and aganbadi are
also located nearby the road.

D/CECB/English Letter.doc.



Whereas the Hon' ble National Green Tribunal, Principal Bench, New Delhi has
directed Chhattisgarh Environment Conservation Board for determining and recovering
environmental compensation for past violations from the concerned project proponents in the
aforesaid order. A copy of aforesaid order is enclosed at Annexure-I.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past violations on 'Polluter Pays' Principle
in the earlier order dated 15/07/2022.

Whereas there is a urgent need of construction of wider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of 14.40 KM.

Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,
Public Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-II.

Whereas Hon'ble NGT has given liberty to recover cost of construction from the
concerned proponents proportionately.

Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

" Whereas Environmental Compensation is based on the formula "EC =
PIXNxRxSxLF, Where, EC is Environmental Compensation in Rupees, PI=Pollution Index of
industrial Sector, N=Number of days of violation took place, R = A factor in Rupees (Rs.) for
EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms of pollution Index, duration of violation
in terms of number of days, scale of operation in terms of micro & smal I/medium/large industry
and location in terms of proximity to the large habitations.

Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.

Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bench in the instant case.

_ Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs. 41.8265 Crores + Rs, 219 Crores =Rs.63.7265 Crores.

Whereas the total compensation amount of Rs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-III.

Whereas your industry is liable to pay Environmental Compensation of Rs,
1.822 Crores and share of Construction Cost of New Road of Rs. 3.4799 Crores, amounting to
total Rs. 5.3019 Crores.

Section 31'A' Air (Prevention and Control of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue
any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

Whereas transportation of coal should be done in environmentally sound manner.

Now therefore in exercise of power conferred upon u/s 31'A" Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-
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The industry shall deposit Environmental Compensation amount of Rs. 5.3019 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment
Conservation Board™, within 15 days from the date of issue of this direction.

In case you fail to comply with the direction, you are liable for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act, X981 and other provisions of the

Act. [ /
\ / Fi
\f\'."“"‘-ﬂ.. —
Member Sécretary

Chhattisgarh Environment Conservation Board,
Gy2-Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No.74$0 /TS/CECB/2023 Nava Raipur Atal Nagar, dated: 20/ / /2023
Copy to :-
" 1. The Additional Chief Secretary, Govt. of Chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.
2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.
3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava
Raipur Atal Nagar, District-Raipur for information and necessary action please.
4. Collector, District-Raigarh / Sakti for information and necessary action please.
5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh / Bilaspur for information and necessary action please.
6. Occupier M/s D.B. Power Limited, Balco Nagar, Vi ag_\é—Badadarha, Post-Kanwali,
Tehsil-Dhabhra, District-Sakti (C.G.). Kx

/
Meg\fierfSe‘Ef'Etary

Chhattisgarh Environment Conservation Board,
(ji.ﬂ@."a Raipur Atal Nagar, District-Raipur (C.G)

N
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocech@gmail.com

No. J44¢43 /H.O./CECB/2023 Nava Raipur Atal Nagar, dated: = o/d /2023
To, 4

The Chief Operating Officer,

M/s Jindal Power Limited,

Village-Tamnar, Tehsil-Tamnar,

District - Raigarh (C.G.)

Sub. r- Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage caused
by transportation of coal from Kulda Mine to Tamnar.

Ref. : - Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February, 2022,
Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda
Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".
—=-1:00::----
Whereas you are operating a Coal Based Thermal Power Plant at Village-
Tamnar, Tehsil-Tamnar, District-Raigarh.

Whereas you are transporting Coal from Kulda Open Cast Coal Mine and
Garjanbahal Open Cast Coal Mine of MCLvia Kulda - Tamnar Road.

Whereas you have transported 3987219.80 Tonnes of Coal in the year 2020-21
and 4314047.02 Tonnes in the year 2021-22, Total - 8301266.82 Tonnes by Road from Kulda to
Tamnar.

Whereas houses of villagers, schools and other social infrastructures are located
adjacent to the above Road.

Whereas plying of heavy trucks carrying coal from the Kulda Mine to Industries

in Chhattisgarh are generating fugitive dust emissions causing hardship to the people of the
villages living in the nearby areas.

Whereas villagers are facing problems of noise pollution during plying of heavy
vehicles.

Whereas pollution by transportation of heavy vehicles is causing adverse effects
on the human health.

Whereas there are five villages namely Lamdand, Khuruslenga, Dhourabhata,

Jhinkabahal and Ribra are situated nearby the road. Some schools, hospital and aganbadi are
also located nearby the road.
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Whereas the Hon' ble National Green Tribunal, Principal Bench, New Delhi has
directed Chhattisgarh Environment Conservation Board for determining and recovering
environmental compensation for past violations from the concerned project proponents in the
aforesaid order. A copy of aforesaid order is enclosed at Annexure-1.

Whereas the Hon'ble National Green Tribunal has directed to take remedial
action to stop further pollution and fix liability for the past violations on "Polluter Pays' Principle
in the__earlier order dated 15/07/2022.

Whereas there is a urgent need of construction of wider road from Hukaradeepa
to Dhourabhata to Hamirpur of length of 14.40 KM.

Whereas the Estimate Coast of the Hukaradeepa to Dhourabhata to Hamirpur
road is Rs. 41.8265 Crores as per the details submitted by the office of Executive Engineer,
Public Works Department, Raigarh Division. A copy of the same is enclosed at Annexure-IL

Whereas Hon'ble NGT has given liberty to recover cost of construction from the
concerned proponents proportionately.

Whereas Central Pollution Control Board has issued Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the fund.

Whereas Environmental Compensation is based on the formula "EC =
PIxNxRxSxLF, Where, EC is Environmental Compensation in Rupees, PI=Pollution Index of
industrial Sector, N=Number of days of violation took place, R = A factor in Rupees (Rs.) for
EC, S=Factor for scale of operation, LF = Location factor. The formula incorporates the
anticipated severity of environmental pollution in terms of pollution Index, duration of violation
in terms of number of days, scale of operation in terms of micro & small/medium/large industry
and location in terms of proximity to the large habitations.

Whereas your Coal Based Thermal Power Plants is a large scale, red category
industry.

Whereas total amount of Environmental Compensation calculated above formula
is comes out to be Rs. 21.9 Crores incorporating damage caused to the nearby 05 villages.

Whereas industries is liable to pay the cost of construction of New Road and
Environmental Compensation as per the order of Hon' ble National Green Tribunal, Principal
Bench in the instant case.

Whereas Total Amount of cost of construction of New Road and Environmental
Compensation is Rs. 41.8265 Crores + Rs. 21.9 Crores = Rs.63.7265 Crores.

Whereas the total compensation amount of Rs. 63.7265 Crores has been divided
in proportion of the quantity of the coal transported by road from Kulda to Raigarh by the
industry. The details are given in the Annexure-IIL

Whereas your industry is liable to pay Environmental Compensation of Rs.
11.8216 Crores and share of Construction Cost of New Road of Rs. 22.5779 Crores, amounting
to total Rs. 34.3999 Crores.

Section 31'A' Air (Prevention and Control of Pollution) Act, 1981 states that
Board may, in the exercise of its powers and performance of its functions under this Act, issue
any directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions

Whereas transportation of coal should be done in environmentally sound manner.

Now therefore in exercise of power conferred upon u/s 31'A" Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-
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The industry shall deposit Environmental Compensation amount of Rs. 34.3999
Crores through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment
Conservation Board™, within 15 days from the date of issue of this direction.

In case you fail to comply with the direction, you are liable for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act, 1981 and other provisions of the
Act. /

-

M;‘t:ﬁibgr_ﬁe'creﬂtary
Chhattisgarh Environment Conservation Board
y2Nava Raipur Atal Nagar, District-Raipur (C.G).

Endt.No7Zf4% /TS/CECB/2023 Nava Raipur Atal Nagar, dated: 2. 0. / 1 /2023
Copy to :-
p}’ 1. The Additional Chief Secretary, Govt. of Chhattisgarh, Department of Housing and
Environment, Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, District-
Raipur for information please.
2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.
3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava
g Raipur Atal Nagar, District-Raipur for information and necessary action please.
4. Collector, District- Raigarh for information and necessary action please.
5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh for information and necessary action please. ~
6. Occupier M/s Jindal Power Limited, Village-T imnar, Tehsil-Tamnar, District-
Raigarh (C.G.). T:n

o f
hL‘nber Secretary

Chhattisgarh Environg)cnt(fc;n servation Board
g2 Nava Raipur Atal Nagar, District-Raipur (C.G)

z/g
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IN THE SUPREME COURT OF INDIA

() CIVIL APPELLATE JURISDICTION
| ) CIVIL APPEAL NO. OF 2023
N (arising out of Diary No(s). 5656 of 2023)

'M/S. JINDAL POWER LIMITED

..... APPELLANT(S)
VERSUS
UNION OF INDIA & ORS. ... RESPONDENT(S)
WITH
CIVIL APPEAL NO. OF 2023

(arising out of Diary No(s). 5715 of 2023) — /[ JOFL

CIVIL APPEAL NO. OF 2023
(arising out of Diary No(s). 6208 of 2023)

CIVIL APPEAL NO. OF 2023
(arising out of Diary No(s). 6203 of 2023)

ORDER

Delay condcned.

Permission to file appeal(s) is allowed.

Having heard the learned counsel for the parties at length,
who state that they were not heard before the impugned order was
passed, liberty is granted to the parties to approach the National
Green Tribunal (NGT) by way of review application within a period
of 15 days from today. For a period of 21 days, the demands/penalty

swﬁyounts imposed by the impugned order, would not be enforced by

=5

4
T
é;_ﬁ&ing recourse to coercive steps

Recording the aforesaid, the appeals are dismissed, reserving

the right of the appellant(s) to challenge the impugned orders post



2
the decision of the review application.

Pending application(s), if any, shall stand disposed of.

.................. 3.
(SANJIV KHANNA)

.................. J.
(M.M. SUNDRESH)

NEW DELHI;

FEBRUARY 17, 2023.



2
)

ITEM NO.28+50+51 COURT NO.7 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 5656/2023

(Arising out of impugned final judgment and order dated 12-01-2023
in OA No. 236/2022 passed by the National Green Tribunal)

M/S. JINDAL POWER LIMITED Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)

(IA No.30201/2023-EXEMPTION FROM _FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.301928/2023-EX-PARTE STAY and IA No0.30202/2023-
EXEMPTION FROM FILING O.T. and IA No.301985/2023-PERMISSION TO FILE
APPEAL and IA No.30204/2023-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

WITH

Diary No(s). 5715/2023 (XVII)

(IA No.30574/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.30572/2023-EX-PARTE STAY and IA No.30577/2023-
EXEMPTION FROM FILING O0.T. and IA No.30568/2023-PERMISSION TO FILE
PETITION (SLP/TP/WP/..) and IA No0.30581/2023-PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

CIVIL APPEAL Diary No(s). 6208/2023

(IA No.33008/2023-CONDONATION OF DELAY 1IN FILING and IA
No.33017/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
and IA N0.33009/2023-EX-PARTE STAY and IA No0.33019/2023-EXEMPTION
FROM FILING O0.T7. and IA No.33003/2023-PERMISSION TO FILE PETITION
(SLP/TP/WP/..) and IA No.33021/2023-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

CIVIL APPEAL Diary No(s). 6203/2023

(IA No0.34674/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.34673/2023-STAY APPLICATION and IA
No.34675/2023-EXEMPTION FROM FILING O0.T. and IA No0.34671/2023-
PERMISSION TO FILE APPEAL and IA No.34672/2023-CONDONATION OF DELAY
IN FILING APPEAL and IA No0.34676/2023-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

Date : 17-02-2023 This petition was called on for hearing today.

CORAM _
HON'BLE MR. JUSTICE SANJIV KHANNA
HON'BLE MR. JUSTICE M.M. SUNDRESH



For Petitioner(s)
Mr. Sajan Poovayya, Sr. Adv.
Mr. Gopal Jain, Sr. Adv.
Ms. Gauri Rasgotra, Adv.
Mr. Abhishek Tripathi, Adv.
Mr. Siddhant Puri, Adv.
Mr. Dinesh Moorjani, Adv.
Ms. Charu Mathur, AOR

For Respondent(s)
UPON hearing the counsel, the Court made the following
ORDER
Delay condoned.
Permission to file appeal(s) is allowed.
The appeals are dismissed in terms of the signed order.

Pending application(s), if any, shall stand disposed of.

(BABITA PANDEY) (R.S. NARAYANAN)
COURT MASTER (SH) COURT MASTER (NSH)
(Signed order is placed on the file)
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HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet

PC No. 672 of 2023

R km Powergen Pvi. Lid. Versus Chhattisgarh Environment Conservation Board

07.02.2023

Deepti Jha

Mr. Kishore Bhaduri, Senior counsel along with Mr. pPankaj Singh, counsel for the
Petitioner.

Mr. Trivikram Nayak, counsel for Respondent No.1 & 2

Mr. Vikash Shrivastava, P. L. for the State.

Heard.

Issue notice to the Respondents.

Mr. Nayak accepts notice on behalf of Respondent No.1 & 2 and Mr. Shrivastava
accepts notice on behalf of Respondent No.3 10 5. Therefore, P.F. need not be paid. -
Meanwhile, the effect and operation of impugned order dated 20.01.2023 shall
remain stayed till the next date of hearing.

List the matter after four weeks.

Sd/-
(Rajani Dubey)
Judge




‘3

{ \
|

i

HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet
WPC No. 835 of 2023

‘M/s Raigarh Energy Generation Ltd. Versus Chhattisgarh Environment Conseérvation Board,

17-02-2023

Mr. Kishore Bhaduri, Sr. Advocate with Mr. Khulesh Sahu,
counsel for the petitioner.

Mr. Trivikram Nayak, counsel for respondents No. 1 and 2.

Mr. Ghanshyam Patel, Dy. Govt. Advocate for the State.

Heard.

Issue notice to the réspondents.

Mr. Nayak accepts notice on behalf of respondents No.1 and 2
and Mr. Ghanshyam Patel accepts notice on behalf of respondents
Hno. 3 to 5. Therefore, PF need not be paid.

It has been informed by the learned counsel for the Environment
Board that against the order passed by the NGT some of the
companies have preferred SLP before the Hon'ble Supreme Court
wherein Hon'ble the Supreme Court has granted stay and directed the
petitioners to file review petition before the NGT.

Since the order of NGT has already been stayed and considering all
the aspects of the matter, it is directed that the effect and operation of
the impugned order dated 20-1-2023 shall remain stayed, till the next

|date of hearing.

List this case along with WPC No 672 6f 2023 on 29-3-2023.
Meanwhile, respondents shall file their return.

Sd/-

(Narendra Kumar Vyas)

Judge

Raju




-




€

Registered Post/AD
Awnexyve —IX
am..rmsc.m =
[ e
7
W\

CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocech@gmail.com
No.f29/}s /H.0./CECB/2023 Nava Raipur Atal Nagar, dated: 2.7 / 2./2023
To,

The Unit Head,

M/s D.B. Power Limited,
Village-Badadarha, Post-Kanwali,
Tehsil — Dhabhra,

District — Sakti (C.G.)

Sub. : - Direction u/s 31'A" of Air (Prevention and Control of Pollution) Act, 1981 to close
the operation of coal based thermal power plant.

Ref. : - 1. Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February,
2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by
Kulda Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

2. Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage
caused by transportation of coal from Kulda Mine to Tamnar issued vide letter
no. 7449/HO/CECB/2023 Nava Raipur Atal Nagar dated 20/01/2023,

et ||
Whereas you are operating a Coal Based Thermal Power Plant at Village-
Badadarha, Post-Kanwali, Tehsil-Dhabhra, District-Sakti.

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has imposed Environmental Compensation for the environmental damage caused by
transportation of coal from Kulda Mine to Tamnar in compliance of Order Dated 12/01/2023 of
Hon' ble National Green Tribunal, Principal Bench, New Delhi in OA No. 236/2022 in the matter
of News report published in the Newspaper named Indian Express, Daily News Paper dated : 4th

February, 2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda Coal
Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh",

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has directed industry to deposit Environmental Compensation amount of Rs. 5.3019 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environ ment Conservation Board”
within 15 days from the date of issue of the direction dated 20/01/2023.
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Whereas industry has failed to deposit Environmental Compensation in thel
stipulated time period.

Section 31'A" Air (Prevention and Control of Pollution) Act, 1981 states that Board
may, in the exercise of its powers and performance of its functions under this Act, issue any

directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions.

Whereas power to issue Direction u/s 31'A" includes the power to direct - (a) The
closure, prohibition or regulation of any industry, operation or process or (b) the stoppage or
regulation of supply of electricity, water or any other service.

Whereas industry has not complied earlier direction, which shows that industry

is disobeying Order of Hon'ble National Green Tribunal and Direction issued by Chhattisgarh
Environment Conservation Board.

Now therefore in exercise of power conferred upon u/s 31'A' Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-

Industry shall close the operation of coal based thermal power plant-1200 MW
with immediate effect.

In case you fail to comply with the direction, you are liable for action inter alia under

section 37 of the Air (Prevention and Control of Pollution) Act, 1981 and other provisions of the
Act.

—
Membelgecret{r;
g+-Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.NoZ2 4 | /TS/CECB/2023 Nava Raipur Atal Nagar, dated:2°2/ "7 /2023
Copy to :-

1. The Chairman, Chhattisgarh Environment Conservation Board, Nava Raipur Atal
Nagar, District-Raipur for information please.

2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava Raipur
Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District- Raigarh/Sakti for information and necessary action please.

5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh/Bilaspur for information and necessary action please.

6. Occupier M/s D.B. Power Limited, Village-Badadarha, Pq\st-l(anwali, Tehsil — Dhabhra,
District — Sakti (C.G.)

Membe"r‘Se/cretarV
Chhattisgarh En ent Conservation Board

@-Nava Raipur Afal Nagar, District-Raipur (C.G)

D/C,
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Registered Post/AD

e \{/ 4

CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19
Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocecb@gmail.com

No.£224 /H.0./CECB/2023 Nava Raipur Atal Nagar, dated: 27/.2/2023
To,

The Unit Head,

M/s JSW Ispat Special Products Limited,
Village-Naharpali,

Tehsil-Kharsiya,

District — Raigarh (C.G.)

Sub. : - Direction u/s 31'A’ of Air (Prevention and Control of Pollution) Act, 1981 to close
the operation of coal based thermal power plant.

Ref. : - 1. Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February,
2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by
Kulda Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

2. Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage
caused by transportation of coal from Kulda Mine to Tamnar issued vide letter
no. 7455/HO/CECB/2023 Nava Raipur Atal Nagar dated 20/01/2023.

—e=1100:2-

Whereas you are operating a Sponge lIron Plant at Village-Naharpali, Tehsil-
Kharsiya, District-Raigarh.

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has imposed Environmental Compensation for the environmental damage caused by
transportation of coal from Kulda Mine to Tamnar in compliance of Order Dated 12/01/2023 of
Hon' ble National Green Tribunal, Principal Bench, New Delhi in OA No. 236/2022 in the matter
of News report published in the Newspaper named Indian Express, Daily News Paper dated : 4th
February, 2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda Coal
Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has directed industry to deposit Environmental Compensation amount of Rs. 1.4979 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment Conservation Board”
within 15 days from the date of issue of the direction dated 20/01/2023.
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Whereas industry has failed to deposit Environmental Compensation in the .
stipulated time period.

Section 31'A" Air (Prevention and Control of Pollution) Act, 1981 states that Board
may, in the exercise of its powers and performance of its functions under this Act, issue any

directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions.

Whereas power to issue Direction u/s 31'A" includes the power to direct - (a) The

closure, prohibition or regulation of any industry, operation or process or (b) the stoppage or
regulation of supply of electricity, water or any other service.

Whereas industry has not complied earlier direction, which shows that industry

is disobeying Order of Hon'ble National Green Tribunal and Direction issued by Chhattisgarh
Environment Conservation Board.

Now therefore in exercise of power conferred upon u/s 31'A' Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-

Industry shall close the operation of sponge iron plant - 0.20 Million Tonne per
Year + 0.30 Million Tonne per Year with immediate effect.

In case you fail to comply with the direction, you are liable for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act, ]l-ééi"-qnd other provisions of the
Act. -

\ / 3
Member Secretary
GbChhattisgarh Envirorﬂant Conservation Board
Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.NoZ2 =S JTS/CECB/2023 Nava Raipur Atal Nagar, dated: 27/ /2023
Copy to :-

1. The Chairman, Chhattisgarh Environment Conservation Board, Nava Raipur Atal
Nagar, District-Raipur for information please.

2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava Raipur
Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District- Raigarh for information and necessary action please.

5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh for information and necessary action please.

6. Occupier M/s JSW Ispat Special Products Limited, Village-Naharpali, Tehsil-Kharsiya,
District — Raigarh (C.G.)

Member Secretary
Chhattisgarh Environment Conservation Board
@>-Nava Raipur Atal Nagar, District-Raipur (C.G)

/¢
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Registered Post/AD

h \1/ 4

CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19

Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002

e-mail - hocecb@gmail.com

Nog;_/'_’_?{ /H.0./CECB/2023 Nava Raipur Atal Nagar, dated: 22/ /2023
To,

The Unit Head,

M/s S.K.S. Power Generation (Chhattisgarh) Limited,
Village-Binjhkot and Darramuda,

Tehsil-Kharsiya,

District — Raigarh (C.G.)

Sub. : - Direction u/s 31'A" of Air (Prevention and Control of Pollution) Act, 1981 to close
the operation of coal based thermal power plant.

Ref. : - 1. Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February,
2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by
Kulda Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

2. Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage
caused by transportation of coal from Kulda Mine to Tamnar issued vide letter
no. 7463/HO/CECB/2023 Nava Raipur Atal Nagar dated 20/01/2023.

—eeeett00:2 -
Whereas you are operating a Coal Based Power Plant at Village-Binjhkot and
Darramuda, Tehsil-Kharsiya, District- Raigarh.

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has imposed Environmental Compensation for the environmental damage caused by
transportation of coal from Kulda Mine to Tamnar in compliance of Order Dated 12/01/2023 of
Hon' ble National Green Tribunal, Principal Bench, New Delhi in OA No. 236/2022 in the matter
of News report published in the Newspaper named Indian Express, Daily News Paper dated : 4th
February, 2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda Coal
Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has directed industry to deposit Environmental Compensation amount of Rs. 1.6441 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment Conservation Board”
within 15 days from the date of issue of the direction dated 20/01/2023.
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Whereas industry has failed to deposit Environmental Compensation in the
stipulated time period.

Section 31'A' Air (Prevention and Control of Pollution) Act, 1981 states that Board
may, in the exercise of its powers and performance of its functions under this Act, issue any

directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions.

Whereas power to issue Direction u/s 31'A' includes the power to direct - (a) The
closure, prohibition or regulation of any industry, operation or process or (b) the stoppage or
regulation of supply of electricity, water or any other service.

Whereas industry has not complied earlier direction, which shows that industry

is disobeying Order of Hon'ble National Green Tribunal and Direction issued by Chhattisgarh
Environment Conservation Board.

Now therefore in exercise of power conferred upon u/s 31'A' Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-

Industry shall close the operation of coal based power plant - 600 MW with
immediate effect.

In case you fail to comply with the direction, you are iable for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act, 11981 and other provisions of the
Act. \ / ":

X

{

/
N/
N -

\.{’ /_,
Merﬁber-Secretaw
Chhattisgarh Environment Conservation Board
@+Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No.fo2% #-/TS/CECB/2023 Nava Raipur Atal Nagar, dated: 22/ "2/2023
Copy to :-

1. The Chairman, Chhattisgarh Environment Conservation Board, Nava Raipur Atal
Nagar, District-Raipur for information please.

2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava Raipur
Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District- Raigarh for information and necessary action please.

5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh for information and necessary action please.

6. Occupier M/s S.K.S. Power Generation (Chhattisgarh) Limited, Village-Binjhkot and
Darramuda, Tehsil-Kharsiya, District — Raigarh (C.G.) / ‘\,_

VA

Member Secretary
Chhattisgarh Environment Conservation Board
§>—Nava Raipur Atal Nagar, District-Raipur (C.G)

2»/(_
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Registered Post/AD
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19

Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocecb@gmail.com
No. £ 25 /H.0./CECB/2023 Nava Raipur Atal Nagar, dated: -+~ /Z_/2023
To,

The Unit Head,

M/s Ind Synergy Limited,
Village-Mahuapali, Siyarpali,
Tehsil-Raigarh,

District — Raigarh (C.G.)

Sub. : - Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 to close
the operation of coal based thermal power plant.

Ref. : - 1. Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February,
2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by
Kulda Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

2. Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage
caused by transportation of coal from Kulda Mine to Tamnar issued vide letter
no. 7453/HO/CECB/2023 Nava Raipur Atal Nagar dated 20/01/2023.

et L HEE
Whereas you are operating a Sponge Iron Plant at Village-Mahuapali, Siyarpali,,
Tehsil-Raigarh, District- Raigarh.

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has imposed Environmental Compensation for the environmental damage caused by
transportation of coal from Kulda Mine to Tamnar in compliance of Order Dated 12/01/2023 of
Hon' ble National Green Tribunal, Principal Bench, New Delhi in OA No. 236/2022 in the matter
of News report published in the Newspaper named Indian Express, Daily News Paper dated : 4th
February, 2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda Coal
Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has directed industry to deposit Environmental Compensation amount of Rs. 1.8356 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment Conservation Board”
within 15 days from the date of issue of the direction dated 20/01/2023.
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Whereas industry has failed to deposit Environmental Compensation in the
stipulated time period.

Section 31'A' Air (Prevention and Control of Pollution) Act, 1981 states that Board
may, in the exercise of its powers and performance of its functions under this Act, issue any

directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions.

Whereas power to issue Direction u/s 31'A" includes the power to direct - (a) The
closure, prohibition or regulation of any industry, operation or process or (b) the stoppage or
regulation of supply of electricity, water or any other service.

Whereas industry has not complied earlier direction, which shows that industry

is disobeying Order of Hon'ble National Green Tribunal and Direction issued by Chhattisgarh
Environment Conservation Board.

Now therefore in exercise of power conferred upon u/s 31'A' Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-

Industry shall close the operation of Sponge Iron Plant - 3.0 Lakh Tonne per Year
with immediate effect.

In case you fail to comply with the direction, you are liable for action inter alia under

section 37 of the Air (Prevention and Control of Pollution) Act, /198__1 and other provisions of the
Act.
|'

/)

Menﬁbgjecretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District-Raipur (C.G)

Endt.No&2="F /TS/CECB/2023 Nava Raipur Atal Nagar, dated: 7.2/ 22023
Copy to :-

1. The Chairman, Chhattisgarh Environment Conservation Board, Nava Raipur Atal
Nagar, District-Raipur for information please.

2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava Raipur
Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District- Raigarh for information and necessary action please.

5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh for information and necessary action please.

6. Occupier M/s Ind Synergy Limited, Village-Mahug;;i!l, Siyarpali, Tehsil-Raigarh,
District — Raigarh (C.G.) \.
|
\ /'lI

\\_’,——'—
Member Secretary
Chhattisgarh Environment Conservation Board
(y1-Nava Raipur Atal Nagar, District-Raipur (C.G)

2¢e.
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Registered Post/AD
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector-19

Nava Raipur Atal Nagar, District-Raipur (C.G.) 492002
e-mail - hocech@gmail.com

No. £ 29 2/H.0./CECB/2023 Nava Raipur Atal Nagar, dated: 2=/ 2/2023
To,

The CEO,

M/s Bharat Aluminium Company Limited,
Balco Nagar, Korba,

District - Korba (C.G.)

Sub. : - Direction u/s 31'A" of Air (Prevention and Control of Pollution) Act, 1981 to close
the operation of coal based thermal power plant.

Ref. : - 1. Order Dated 12/01/2023 of Hon' ble National Green Tribunal, Principal Bench,
New Delhi in OA No. 236/2022 in the matter of News report published in the
Newspaper named Indian Express, Daily News Paper dated : 4th February,
2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by
Kulda Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

2. Direction u/s 31'A' of Air (Prevention and Control of Pollution) Act, 1981 for
imposition of Environmental Compensation for the environmental damage
caused by transportation of coal from Kulda Mine to Tamnar issued vide letter
no. 7451/HO/CECB/2023 Nava Raipur Atal Nagar dated 20/01/2023.

—===1:00: 1w

Whereas you are operating a Aluminium Smelter and Coal Based Thermal Power
Plant at Balco Nagar, Korba, District-Korba.

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has imposed Environmental Compensation for the environmental damage caused by
transportation of coal from Kulda Mine to Tamnar in compliance of Order Dated 12/01/2023 of
Hon' ble National Green Tribunal, Principal Bench, New Delhi in OA No. 236/2022 in the matter
of News report published in the Newspaper named Indian Express, Daily News Paper dated : 4th

February, 2022, Kolkata, Late City Edition titled "Non compliance of EC conditions by Kulda Coal
Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh".

Whereas Chhattisgarh Environment Conservation Board, Nava Raipur Atal Nagar
has directed industry to deposit Environmental Compensation amount of Rs. 0.6116 Crores
through D.D.in favor of “Member Secretary (EC), Chhattisgarh Environment Conservation Board”
within 15 days from the date of issue of the direction dated 20/01/2023.
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Whereas industry has failed to deposit Environmental Compensation in the
stipulated time period.

Section 31'A' Air (Prevention and Control of Pollution) Act, 1981 states that Board
may, in the exercise of its powers and performance of its functions under this Act, issue any

directions in writing to any person, officer or authority, and such person, officer or authority
shall be bound to comply with such directions.

Whereas power to issue Direction u/s 31'A" includes the power to direct - (a) The
closure, prohibition or regulation of any industry, operation or process or (b) the stoppage or
regulation of supply of electricity, water or any other service.

Whereas industry has not complied earlier direction, which shows that industry
is disobeying Order of Hon'ble National Green Tribunal and Direction issued by Chhattisgarh
Environment Conservation Board.

Now therefore in exercise of power conferred upon u/s 31'A' Air (Prevention and
Control of Pollution) Act, 1981 this office direct as follows :-

Industry shall close the operation of coal based thermal power plant-1200 MW
and 540 MW with immediate effect.

In case you fail to comply with the direction, you are liable for action inter alia under
section 37 of the Air (Prevention and Control of Pollution) Act] 1981 and other provisions of the
Act. (

[

Member Secretary
Chhattisgarh Environment Conservation Board
$2Nava Raipur Atal Nagar, District-Raipur (C.G)
Endt.No.£24-2 JTS/CECB/2023 Nava Raipur Atal Nagar, dated: 22 /.-2/2023
Copy to :-

1. The Chairman, Chhattisgarh Environment Conservation Board, Nava Raipur Atal
Nagar, District-Raipur for information please.

2. Secretary, Govt. of Chhattisgarh, Public Works Department, Mantralaya, Mahanadi
Bhawan, Nava Raipur Atal Nagar, District-Raipur for information please.

3. Engineer in Chief, Public Works Department, Nirman Bhawan, Sector-19, Nava Raipur
Atal Nagar, District-Raipur for information and necessary action please.

4. Collector, District- Raigarh/Korba for information and necessary action please.

5. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh/Korba for information and necessary action please.

6. Occupier M/s Bharat Aluminium Company Limited, Balco"-‘Nagar, Korba, District -
Korba (C.G.) \

\/ /

Memtii}e_l",sec:rét‘é‘ﬁ;r
Chhattisgarh Environment Conservation Board
@2 Nava Raipur Atal Nagar, District-Raipur (C.G)

BiE
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QL,

CIN : U40103MH2008PLC180231
(Under Corporate Insolvency Resolution Process)

/ .

\o

SKS POWER GENERATION (CHHATTISGARH) LIMITED A%txma-i

i A ,i I ! £06 ! 4
Ref: SKS/CIRP/02/123 Received RSl wekly caish
Date: 23 February 2023 ,} o/ Ch, i‘u.h‘n..". et DL :'.,‘.'... 7 45
To, MR, No.... 20 Y8 ..,.L‘Ak“.;‘..,’.';..?.;. 12
Member Secretary, —
Chhattisgarh Environment Conservation Board ulz/‘?? { ! =
Paryavas Bhawan, North Block, Sector-19 “@””‘ ek Secton ﬁﬁ"ﬁr “"‘““*
Nava Raipur Atal Nagar, Raipur, Chhattisgarh — 492002 , f‘ p 53 N } \
Subject:  Direction ws 31A of Air (Prevention and Control of Pollution) Act, 1981 for unposntwn ‘ qﬁ 12 241222 51
of Environmental Compensation for the environmental damage caused by transportation \,\ P
of coal from Kulda Mine to Tamnar \h\: :“’./ :

“\ Reference: (i) Order dated 12.01.2023 passed by Hon’ble National Green Tribunal, Principal Bench
in OA No. 236/2022.

(ii) Direction under section 31A of Air (Prevention and Control of Pollution) Act, 1981

\v-/ from the Member Secretary, Chhattisgarh Environment Conservation Board issued vide

letter bearing reference no. 7463/HO/CECB/2023 dated 20.01.2023.

(iii) Reply of Resolution Professional of SKS Power Generation (Chhattisgarh) Limited
issued vide letter bearing reference no. SKS/CIRP/02/119 dated 06.02.2023,

(iv) Closure directions under section 31A of Air (Prevention and Control of Pollution) Act,
1981 from the Member Secretary, Chhattisgarh Environment Conservation Board issued
vide letter bearing reference no. 8236/H.0./CECB/2023 dated 22.02.2023.

Dear Sir/Madam,

1. This letter is in reference to the directions issued by the Member Secretary, Chhattisgarh
Environment Conservation Board (CECB) through letter dated 22.02.2023 to close the
operations of the power plant of SKS Power Generation (Chhattisgarh) Limited (SKS) with
immediate effect (Closure Direction).

2. The Closure Directions have been issued subsequent to letter dated 20.01.2023 issued by CECB
(CECB Notice) wherein CECB had SKS Power Generation (Chhattisgarh) Limited (SKS) to
deposit an amount aggregating to INR 1.6441 Crores towards Environmental Compensation and
proportionate share of cost to repair and renovation of existing road from Hukaradeepa to
Dhourabhata to Hamirpu (collectively referred as CECB Dues).

/ On 06.02.2023, Mr. Ashish Arjunkumar Rathi, the resolution professional (RP) of SKS, issued
a response to the CECB Notice infer alia stating as under (SKS Reply):
\».. 7 -
(a) SKS is currently undergoing corporate insolvency resolution process (CIRP) as per the
scheme of Insolvency and Bankruptcy Code 2016 (IBC).

Reg.Off Add: Unit No.201 & 207, Centre Point Premises Co-Op Soc. Ltd., 2™ Floor, J.B. Nagar, Andheri-Kurla Road, Andheri (E), Mumbai 400059.

Tel: + 91-22-48803200 E-mail: Corporateoffice@spgcl.com
Raigarh (Works) : Village Binjkot, Darramuda, Kharsia Raigarh (Dist.) Chhattisgarh-49§001 E Mail-raigarhworks@spgcl.com



SKS POWER GENERATION (CHHATTISGARH) LIMITED '
CIN : U4D103MH2008PLC1 80231
(Under Corporate Insolvency Resolution Process)

(b)  Asperthe statutory scheme of IBC, debts/claims/ monetary liabilities up till the insolvency
commencement date (i.e., 29.04.2022) (ICD) shall form part of claims against SKS. In
view thereof, the creditors may submit their respective claims along with supplementary
documents to the RP in accordance with provisions of the IBC and the rules/ regulations
framed thereunder.

(c) CECB Notice pertains to payment of environmental compensation and construction
charges for the coal transported during year 2020-2021 and year 2021 2022 (i.e., for the
period prior to the ICD).

(d)  Hence, CECB may submit its claim as per the applicable provisions of the IBC which shall
be duly assessed and verified by the RP and shall be ultimately dealt with as per the terms
of the resolution plan approved in the CIRP of SKS.

(e) Without prejudice to the above, Section 14 of IBC imposes a clear prohibition on the
institution of suits or continuation of proceedings against SKS including execution of any
judgment, decree, or order in any court of law, tribunal, arbitration panel or other authority.

(f)  Section 14 does not differentiate between various proceedings on basis of nature of the
proceedings i.e., proceedings being in nature of an enquiry by regulatory authority or
quasi-judicial proceedings, or judicial proceedings.

(8) As per Section 14(1)(a), authorities such as civil courts, quasi-judicial bodies and other
administrative or regulatory authorities are precluded from initiating proceedings/issuing
directions against a corporate debtor.

(h) NGT Order dated 12.01.2023 has been passed subsequent to the date of imposition of
moratorium (i.e., 29.04.2022), therefore no directions could have been passed in OA No.
236/2022 with respect to SKS.

(i)  Thus, the directions issued through CECB Notice are evidently barred under Section 14 as
the said directions are resulting into augmentation of monetary liability of SKS after ICD.

4. However, CECB without considering the legal position and contents of SKS Reply has issued
the Closure Direction without taking into account that SKS is currently operating as per the
statutory scheme of IBC.

5. Additionally, the CECB Notice that was issued on strength of order dated 12.01.2023 passed by
the National Green Tribunal, Principal Bench, New Delhi in OA No. 236/2022, is itself currently
under challenge before relevant authorities. The legality of the CECB Notice itself is contested
and the matter is sub-judice. Thus, the issuance Closure Directions by CECB palpably egregious.

Reg.Off Add: Unit No.201 & 207, Centre Point Premises Co-Op Soc. Ltd., 2" Floor, J.B. Nagar, Andheri-Kurla Road, Andheri (E), Mumbal 400058,
Tel: + 91-22-48803200 E-mail: Corporateoffice @spgel.com

Raigarh (Works) : Village Binjkot, Darramuda, Kharsia Raigarh (Dist.) Chhattisgarh-496001 E Mail-raigarhworks@spgcl.com



{ SKS POWER GENERATION (CHHATTISGARH) LIMITED

CIN : U40103MH2008PLC180231
(Under Corporate Insolvency Resolution Process)

6. In order to achieve the statutory objective of value maximization enshrined under the IBC, it is
critical that operations are continued. Therefore, to avoid value degradation, an amount of INR
1.6441 crores is being deposited under-protest by SKS towards CECB Dues. The Demand Draft
No. 486591 issued by Bank of Baroda dated 23" February 2023 in favour of Member Secretary,
Chhattisgarh Environment Conservation Board is being enclosed herewith.

7. Since the payment of CECB Dues has been made by SKS, the CECB Notice and Closure
Directions are deemed as withdrawn and the direction to close the power plant of SKS with
immediate effect is deemed as revoked. Thus, no coercive action in terms of the Closure
Directions can be initiated against SKS.

8. The present communication has been issued without prejudice to rights and remedy available

under law.
Yours faithfully,
ASHISH ARIUKKURIAR RATHI
S RPFOR SKS POWER GENERATION (CHHATTISGARH) LIMITED
/ 1831/ IP&-001 / IP-PO0568/2017-18 / 11010
ASHISH ARJUNKUMAR RATHI

Resolution Professional for SKS Power Generation (Chhattisgarh) Limited
IP Registration Number- IBBI/IPA-001/IP-P00568/2017-18/11010
AFA Certificate Number - AA1/11010/02/221223/105273

Registered Address and Email 1D with IBBI:
19/503, N R I Complex, Sector 54,

56, 58, Seawood,Nerul

Navi Mumbai,Maharashtra ,400706
ipashishrathi@gmail.com

Communication Address:

Unit No. 201 & 207, Centre Point Premises CHS Ltd.,
2nd Floor, J.B. Nagar, Andheri-Kurla Road,

Andheri (East), Mumbai — 400059,
irp.skspower@gmail.com

Reg.Off Add: Unit No.201 & 207, Centre Point Premises Co-Op Soc. Ltd., 2" Floor, 1.B. Nagar, Andheri-Kurla Road, Andheri (E), Mumbai 400059.

Tel: + 91-22-48803200 E-mail: Corporateoffice@spgcl.com
Raigarh (Works) : Village Binjkot, Darramuda, Kharsia Raigarh (Dist.) Chhattisgarh-496001 E Mail-raigarhworks@spgcl.com



HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet
WPC No. 885 of 2023

1. Jindal Power Limited Through its Authorised Representative, D.K. Bhargava S/o
Lt. P.N. Bahrgava, Aged About 58 Years, Presently Posted and Working as Vice
President, Jindal Power Ltd. O.P. Jindal Super Thermal Power Plant, Village and
Post Tamnar, Tahsil Gharghoda, District - Raigarh, Chhattisgarh

2. D.K. Bhargava, S/o Lt. P.N. Bahrgava, Aged About 58 Years, Presently Posted
and Working as Vice President, Jindal Power Ltd. O.P. Jindal Super Thermal
Power Plant, Village and Post Tamnar, Tahsil Gharghoda, District : Raigarh,
Chhattisgarh

---- Petitiocners
€ ' Versus

1. Chhattisgarh Environment Conservation Board Through its Member Secretary,
=P ayas.@hawan North Block, Sector-19, Nava Raipur, Atal Nagar, District :

p s f? giﬂa: urrqg?ams\g\arh

Y. 2. Regional Ofﬁc"é‘r Rgglona] Office, Chhattisgarh Environment Conservation Board,

[- ! ((”'lfﬂgﬁhrl? Sff'i FTgarh Chhattisgarh

3. State of Chhattisgarh Through Secretary, Department of Housing and
"' Environment, Atal Nagar, Raipur, Chhattisgarh.

f-a

m

e

\\ { ‘” taté f éhhattisgarh Through Secretary Public Works Department, Mantralaya
“«=Mahan dl Bhawan, Atal Nagar, Raipur, Chhattisgarh.

5. State of Chhattisgarh Through Collector, District Raigarh, Collectorate Premises,
L3 Chhattisgarh.

---= Respondents

01/03/2023 Mr. Kishore Bhaduri, senior advocate assisted by Mr.
Shashank Thakur, Counsel for the petitioners.

Mr. Swayam Tehanguria, advocate on behali of Mr. Abhijeet
Mishra, Counsel for respondents No. 1 & 2.

Mr. Chandresh Shrivastava, Additional Advocate General for
the State/respondents No. 3 to 5.




Heard on admission, Eﬁg
' [

Issue notice to the respondents.

Since all the respondents are aiready represented through
their respective counsel therefore, notice issued to them stands
dispensed with.

It has been informed by the learned counsel for the
Environment Board that against the order passed by the NGT,
some of the companies have preferred SLP before the Hon'ble
Supreme Court wherein Hon'ble the Supreme Court has granted

stay and directed stay and directed the petitioners to file review
petition before the NGT.

Since the order of NGT has already been stayed and
! Miconsidering all the aspects of the matter, it is directed that the effect
: g'j:‘i QQ ?T-Qgeration of the impugned order dated 20.01.2023 shall remain
stayteﬂ ill the next date of hearing.

_-i"i G{ Uﬁ QF ch"’]??uﬁ g?lal%,ls this case along with WPC No. 835 of 2023.

_!anwhile, respondents shall file their return.
Hagpyt

Sdl-
(Rajani Dubey)
Judge

Ruchi
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HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet

WPC No.931 of 2023

D.B. Power Limited Versus Chhattisgarh-Environment Conservation Board-

sl '

22/02/2023

Nirala

The case is listed under court slip.- =/
Mr. Anand Shukla, counsel for the petitioner. .
Mr. Trivikram Nayak, counsel for t:he respondent Nos.1 & 2......:
Mr. Ghanshyam Patel, GA for the'State. ;
Heard.
~ - Issue notice to the respondents. .
h;ir N'aya'k accepts notice on behalf of the respondent Nos.1 & 2, whereas Mr.
Patel accepts notlce on behalf of respondent Nos.3 to 5, therefore, PF need not be

-II Ipa']d ‘ : e f ! E‘T:"—"

1] B AN

Learned counsel for the petitioner submits that the present petition has been

 |preferred by the petltloner challenging the notice dated 20.01.2023 issued by the| -
4 rﬂspor\ ent BDard whereby the hetltloner company has been directed to pay

Rs. 53019 Crore as an environmental’ damage The respondent Board has again
issued notlc:e to the petitioner today |tself i.e. 22.02.2023 consequent upon the earlier
notice. He further submits that the similar matters have been dealt with by the

granted in favour of the petitioner therein Therefore, ‘the effect and operation of the

may kindly be stayed. itiay ki Sy e siaven
List the matter after 4 weeks. ; LSt ine maied ans
Meanwhile, the effect and operation of the imbugned notices dated 20.01.2023
(Annexure-P/1) and 22.02.2023 shall remain stayed {ill the next date of hearing.
CC today. ' '

Sd/-
(Rajani Dubey)
. Judge

Supreme Court and subsequently by this Court as.iwell,: where' interim-relief was| "

impugned notices dated 20.01.2023 (Annexure—Pll) and :notice dated 22.02.2023|

"Wy

3”1\-&&%



‘ HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet

WPC No. 1117 of 2023

» Ind Synergy Limited (A Company Duly Incorporated Under The Provisions Of The
Companies Act, 1956) Having Its Registered Office At Village Kotmar (Mahuapali),

Raigarh, District - Raigarh, Chhattigarh. Through Its Authorised Signatory, Shri
Jeetendra Kumar Soni.

---- Petitioner

Versus

1. Chhattisgarh Environment Conservation Board Through Member Secretary,

Paryawas Bhawan, North Block Sector 19, Nawa Raipur, Atal Nagar, District -
C Raipur, Chhattisgarh.

2. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
: aigarhIBalaSpur

@EState éf} };h isgarh Through- Secretary, Department of Housing and
1=
w Envlronment ﬁawxl:!a:pur, District - Raipur, Chhattisgarh.

. h!EJ (ﬁtgﬁtaté‘ {3 E??E:\?ph Through- Secretary, Public Works Department, Mantralaya,

ahanadl an, Nawa Raipur, District - Raipur Chhattisgarh.

’ 5. . State of ChEattlsgarh Through- Collector, District - Raigarh/sakti, Collectorate
\\j: {Prerﬁrs’é‘s Dibtrict Raigarh/sakti, Chthattisgarh.

---- Respondents

06/03/2023 Mr. Ashish Mittal advocate on behalf of Mr. Ankit Singhal,
Counsel for the petitioner.

Mr. Abhijeet Mishra, Counsel for respondents No. 1 & 2.
Mr. Rahul Jha, Counsel for respondents No. 3 to 5.
Heard on admission.

Issue notice to the respondents.

Since all respondents are already represented through their
respective counsel, therefore, issuance of notice to them stands
dispensed with.




L
-

Learned counsel for the petitioner submits that the prese%%&
petition has been preferred by the petitioner challenging the noticep™
dated 20.01.2023 issued by the respondent Board, whereby the
petitioner company has been directed to pay Rs.1.8356 Crore as
an environmental damage. The respondent Board has again issued
notice to the petitioner on 22.02.2023 consequent upon the earlier
notice. He further submits that the similar matters have been dealt
with by the Supreme Court and subsequently by this Court as well,
where interim relief was granted in favour of the petitioner therein.
Therefore, effect and operation of the impugned notices dated
20.01.2023 (Annexure P/1) and 22.02.2023 (Annexure P/2) may
kindly be stayed.

List the matter after four weeks.

_e————] Meanwhile, the effect and operation of the impugned notices
5 B dated, 20.01.2023 (Annexure P/1) and 22.02.2023 (Annexure P/2)
shﬁﬁ'ﬁe“l*nain stayed till the next date of hearing. ‘

3
4

Lk
iigh Gt
, ' Sd/-

4 E‘f iy (Rajani Dubey)

S RET Judge

Rucki



HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet

WPC No. 887 of 2023

1. Jindal Steel & Power Limited, Through its Authorised Representative, Arup Pal,
S/o Late Ashwini Kumar Pal, Aged About 58 Years, Presently Posted and Working
as Executive Vice Presendent Jindal Steel and Power Ltd. DCPP Village & Post
Tamnar, Tahsil Gharghoda, District : Raigarh, Chhattisgarh

2. Arup Pal, S/o Late Ashwini Kumar Pal, Aged About 58 Years, Presently Posted
and Working as Executive Vice Presendent Jindal Steel & Power Ltd. DCPP
Village & Post Tamnar, Tahsil Gharghoda, District : Raigarh, Chhattisgarh

---- Petitioners

Versus

1. Chhattisgarh Environment Conservation Board Through its Member Secretary,
Paryavas Bhawan, North Block, Sector-19, Nava Raipur, Atal Nagar, District :
_~~=RaipurChhattisgarh

9%1 63 -Regionaj%ﬁiagg. egional Office, Chhattisgarh Environment Conservation Board,
. Reigarh, Chhattisgarh

(z" Raigarh, Distr

{LEel fos 33 ghl i g w .
! hi -]I'i (%%ﬁa@hﬁﬁi‘d{ﬁﬁﬁéémh Through Secretary, Department of Housing and
i Environment, Atal N/égar, Raipur, Chhattisgarh.
‘,\ E f ate. f Gtﬂ}attijgg'grh Through Secretary, Public Works Department, Mantralaya
""Q;; 1 ahan _ﬁ:jiisﬂawan,mal Nagar, Raipur, Chhattisgarh.

B, -éta_tt_é of (fhhattisgarh Through Collector, District Raigarh, Collectorate Premises,
Chhattisgarh.

---- Respondents

01/03/2023 Mr. Kishore Bhaduri, senior advocate assisted by Mr.
Shashank Thakur, Counsel for the petitioners.

Mr. Swayam Tehanguria, advocate on behalf of Mr. Abhijeet
Mishra, Counsel for respondents No. 1 & 2.

Mr. Chandresh Shrivastava, Additional Advocate General for
the State/respondents No. 3 to 5.

Heard on admission.




l'F

 High Curt of Chieft

Issue notice to the respondents.

=7

Since all the respondents are already represented through
their respective counsel therefore, notice issued to them stands
dispensed with.

It has been informed by the learned counsel for the
Environment Board that against the order passed by the NGT,
some of the companies have preferred SLP before the Hon'ble
Supreme Court wherein Hon'ble the Supreme Court has granted
stay and directed stay and directed the petitioners to file review
petition before the NGT.

Since the order of NGT has already been stayed and
considering all the aspects of the matter, it is directed that the effect
and operation of the impugned order dated 20.01.2023 shall remain

stqzed till the next date of hearing.

2 ﬂ‘\h
-uiﬁ' \s.: this case along with WPC No. 835 of 2023.

L!SQB’I’M anwhile, respondents shall file their return.

v sdl-
~ (Rajani Dubey)
Judge

B




HIGH C i~ ARH, BILASPUR
Order Sheet

WPC No. 1085 of 2023

+ JSW Ispat Special Products Limited Having Its Office At Village Naharpali, Tehsil
Kharsiya, District Raigarh, C.G. Through its Authorized Signatory K P S Chani, S/o Late

A S Chani, Aged About 59 Years, Avp Legal, R/o Mahendrapuram Colony, Naharpali,
District : Raigarh, Chhattisgarh.

---= Petitioner

Versus

1. Chhattisgarh Environment Conservation Board Paryawas Bhawan, North Block, Sector-

19, Nava Raipur Atal Nagar, District Raipur, Chhattisgarh, Through Its Member
Secretary.

2. Regional Officer Regional Office, Chhattisgarh Environment Conservation Board,
_Mﬁél"gié"rn:"ct:hattlsgarh

“5 Cf’f. State of Chfﬁ”ggarh Department of Housing And Environment, Mantralaya, Mahanadi

Bhawan, Nava"Ralpqr Atal Nagar, District Raipur, Chhattisgarh, Through Its Additional

High Courlel UGS barh )

4. Secretary Public Works Department, Mantralaya, Mahanadi Bhawna, Nava Raipur, Atal
Nagar, District : Ralp r, Chhattisgarh

"'ﬁ. [ % lCﬁfllé'ct{ Digtr%ct R’:;Jgarh Chhattisgarh.

""“-‘-.du.. wm.rat""“

---- Respondents

03/03/2023 Mr. Ashish Shrivastava, Senior Advocate with Mr. Aman Pandey,
counsel for the petitioner.

Mr. Abhijeet Mishra, counsel for the respondents No. 1 and 2.

Mr. Chandresh Shrivastava, Additional A.G. for State/respondents
No. 3 to 5.

Heard on admission.
Issue notice to the respondents.

Mr. Mishra, Advocate, accepts notice on behalf of respondents No. 1
and 2 and Mr. Shrivastava, Addl. A.G., accepts notice on behalf of the




¢ b
respondents No. 3 to 5. Therefore, P.F. need not be paid. %;
Em;

HE-r

List this case after four weeks.

Meanwhile, the effect and operation of the impugned order dated
20.01.2023 (Annexure-P/1) shall remain stayed till the next date of hearing.

Sdl-
(Rajani Dubey)
Judge

e




¢ '.,fﬁ"j'EJ
HIGH COURT OF CHHATTISGARH, BILASPUR i
Order Sheet

WPC No. 672 of 2023

R.k.m Powergen Pvt. Ltd. Versus Chhattisgarh Environment Conservation Board

1 107.02.2023 Mr. Kishore Bhaduri, Senior counsgl along-with Mr. Pankaj Singh, counsel for the|-
' Petitioner. ,.

Mr. Trivikram Nayak, counsel for Respondent No.1 &2

Mr. Vikash Shrivastava, P. L. for the State. Ir, Wirzgh ¢

Heard. : ' Fiazrg

Issue notice to the Respondents.. ; T o _

Mr. Nayak accepts notice on beha!f of Respondent No:1 & 2-and Mr. Shrivastava
:: | * accepts notice on behalf of Respondent No.3 to 5. Therefore, P.F. need not be paid.
Meanwhile, the effect and operation of impugned order dated 20.01.2023 shall
! remam stayed t|II the next date of hearing.
List the' matter after four weeks.

Rt E B . sd-
T ; (Rajani Dubey)
: -~ Judge

Deepti Jha
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HIGH COURT OF CHHATTISGARH, BILASPUR - © _

Order Sheet
WPC No. 835 of 2023
M/s Raigarh Energy Generation Ltd. Versus Chhattisgarh Environment Conservation Board,

17-02-2023 Mr. Kishore Bhaduri, Sr. Advocate with Mr. Khulesh Sahu,
counsel for the petitioner. ' '
Mr. Trivikram Nayak, counsel for respondents No. 1 and 2.-
Mr. Ghanshyam Patel, Dy. Govt. Advocateé for the State:::
Heard. ; i e
Issue notice to the respondents, ‘ . =
Mr. Nayak accepts notice on behalf of respondents No.1 and 2
jand Mr ‘Ghanshyam Patel accepts notice on behalf of respondents
Hno 3 10 5. Therefore, PF need not be paid.
Eiah (laure of Chist At has been informed by the learned counsel for the Environment|-
b 'Board that against the order passed by the NGT some of the
companies have preferred SLP before the Hon'ble Supreme Court
m}he'[_rein Hon'ble the Suprer'&ffe Court has granted stay and directed the
| pétitioners to file review petition before the NGT. .- e -
Since the order of NGT has aireédy been stayed and considering-all
the aspects of the matter, it is direéted that the effect and operation of| . . .

the impugned order dated 20-1-2023 shall remain stayed till'the next
date of hearing. ‘date of hearin:

List this case along with WPC No 672 of 2023 on 29-3-2023:= = |:
Meanwhile, respondents shall file their return. . ieorvmie .~ |-
: . Sd/-

(Narendra Kumar Vyas)
Judge

Raju



HIGH COURT OF CHHATTISGARH, BILASPUR

Order Sheet
WPC No. 1066 of 2023

* Bharat Aluminium Company Limited, Company Registered Under The Companies Act
1956 Through Chief Executive Officer, Balco Nagar, Korba, District : Korba Chhattisgarh.

---= Petitioner

Versus

1. Chhattisgarh Environment Conservation Board, Paryawas Bhawna North Block, Sector
19, Nava Raipur Atal Nagar, District Raipur, Chhattisgarh, Through Its Member Secre-
tary.

2. Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board,
Raigarh, Chhattisgarh.

ﬁa';fﬁfm@ménisgarh. Department Of Housing And Environment, Mantralaya, Mahanadi

f ﬁ—g&Bhawan,@aya;‘Raipur. Atal Nagar, District Raipur, Chhattisgarh,through Its Additional
e P Chief Secretary,

g "“é LAY

F Lt i ceSecretary, Public F%_ks Department, Mantralaya Mahanadi Bhawan, Nava Raipur Atal
- High Cﬁﬂ“h\laga?ﬁfms’ttm:(ﬁ%ei’lu , Chhattisgarh

L

5. Collector, District Ko_gb'a. Chhattisgarh._

: EIE; % E' U E“‘f‘; ---- Respondents

[
.

03/03/2023 Mr. Ashish Shrivastava, Senior Advocate with Mr. Aman Pandey,
counsel for the petitioner.

Mr. Abhijeet Mishra, counsel for the respondents No. 1 and 2.

Mr. Chandresh Shrivastava, Additional A.G. for State/respondents
No. 3to 5.

Heard on admission.
Issue notice to the respondents.
Mr. Mishra, Advocate, accepts notice on behalf of respondents No. 1

and 2 and Mr. Shrivastava, Addl. A.G., accepts notice on behalf of the
respondents No. 3 to 5. Therefore, P.F. need not be paid.




( O
List this case after four weeks. %ﬁ
EHS ©

Meanwhile, the effect and operation of the impugned orders dated
20.01.2023 (Annexure-P/1) and 22.02.2023 (Annexure-P/2) shall remain|

stayed till the next date of hearing.

Sdl-
(Rajani Dubey)
Judge

H.L. Sahu

th Cour o"Chhatticgzrh |
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. Email — roraigarh.cecb@gmail.com
s 5. \99 /& F1/UFH /2023 e, s 021 oS ha
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qatarg e, Tt <ifd, Aae—19
AT AR JATR, AR (8.7)

fvg —  News report published in the news paper named Indian Express, Daily News Paper
dated : 4™ February 2022, Kolkata Late City Edition titled “Non compliance of EC
Conditions by Kulda Coal Mine, Odisha & Tamnar Thermal Plant, Chhattisgarh. ” &

Wy | .
WeH - 01, BRINTIC VR, SN U4 ARVl WA, WEME! 4eH, 4 YWR Fed TR,
RIem—X R (B1) &1 73 B (H—04—36 /2022 /32 faid 20,01.2023.
02 N BHIA PT UF HHIG 2159 fA$01.02.2023
——00——
vwia fawaioa o & & A e 19 fee, Bt §a, 78 Ret g ailg

FHIE 236/2022 “Non compliance of EC Conditions by Kulda Coal Mine, Odisha & Tamnar
Thermal Plant, Chhattisgarh.” # WIRd 3iiew fi=ie 12012023 @ WRueH ¥ g7 wfeg w@ica @)
eaerl 3 feid 19.01.2023 &1 SR 0 Y T PdurER Sat &R geer W @ wam
T & 9 a1 @ia wRagd Y0 A0 o FRW IR @ M ¥ Y T B wed 4w
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Action Plan for transportion of coal from collieries to project proponent's
site by conveyor belt and rail

Industry Name and Address

Status

M/s Jindal Power Limited, Village-Tamnar, Tehsil-Tamnar,
District —Raigarh

Action plan is yet to be submitted.

M/s D.B. Power | imited, Village-Badadarha, Post-Kanwali,
Tehsil — Dhabhra, District — Sakti

Having own railway siding.

M/s Ind Synergy Limited, Village-Mahuapali, Siyarpali,
Tehsil-Raigarh, District — Raigarh

Having own railway siding'.'

M/s Jindal Steel and Power Limited, (Dongamahua Captive
Plant),
District — Raigarh

Power Village- Dongamahua, Tehsil-Tamnar,

Action plan is yet to be submitted. :'

M/s JSW Ispat Special Products Limited, Village-Naharpali,
Tehsil-Kharsiya, District — Raigarh

Having own railway siding.

M/s R.K.M. Powergen Private Limited, Village-Uchhapinda,

Tehsil-Dhabhra, District — Sakti J_be completed by December 2024.

Construction of railway siding is to

M/s Adani Power Limites (Formerly known Raigarh Energy |
Generation Limited) Village-Bade Bhandar, Tehsil-Pusor, 'i
District — Raigarh

Construction of railway siding is to |
be completed by 30/09/2024.

M/s S.K.S. Power Generation (Chhattisgarh]__ Limited,
Village-Binjhkot and Darramuda, Tehsil-Kharsiya, District —
Raigarh

Having own railway siding.

M/s Bharat Aluminium Company Limited, Balco Nagar,
Korba, District — Korba

Having own railway siding.

R-
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